FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF RATTAN SPIRIT PRIVATE

LIMITED
RELEVANT PARTICULARS
1. | Name of corporate debtor Rattan Spirit Private Limited
2. | Date of incorporation of corporate debtor 13/05/2016
3. | Authority under which corporate debtor is | ROC Delhi
incorporated / registered
4. | Corporate Identity No. / Limited Liability | U74999HR2016PTC064071
Identification No. of corporate debtor
5. | Address of the registered office and principal | HNo. 2286, Sector-9, Faridabad,
office (if any) of corporate debtor Haryana, 121006
6. | Insolvency commencement date in respect of | 09/05/2025
corporate debtor (Order received on 16.05.2025)
7. | Estimated date of closure of insolvency | 04/11/2025
resolution process - -
8. | Name and registration number of the | Prashant Gupta
insolvency professional acting as interim | Registration No. - IBBI/IPA-001/IP-P-
resolution professional 02471/2021-2022/13868
9. | Address and e-mail of the interim resolution | Registered Address: House No. 104
professional, as registered with the Board Sector-25 Panchkula, 134116, Haryana
Email: pgupiarpasmail.com
10. | Address and e-mail to be wused for | Correspondence Address: Plot No. D-
correspondence with the interim resolution | 190, 3rd Floor, Sector-74, Industrial
professional Area, Phase-8B, SAS Nagar, Mohali-
160071, Punjab
Email: irprattanspirit.gmail.com
11. | Last date for submission of claims 30/05/2025
(14 days from the date of receipt of CIRP
admission order)
12. | Classes of creditors, if any, under clause (b) | Not Applicable
of sub-section (6A) of section 21, ascertained
by the interim resolution professional
13. | Names of Insolvency Professionals identified | Not Applicable
to act as Authorised Representative of
creditors in a class (Three names for each
class)
14. | (a) Relevant Forms and hitps://ibbicov.iv/en/home/downloads

(b) Details of authorized representatives
are available at:

Not Applicable

Notice is hereby given that the National Company Law Tribunal, Chandigarh Bench, Court-II
has ordered the commencement of a corporate insolvency resolution process of the Rattan
Spirit Private Limited on 09.05.2025. (Order received on 16.05.2025)




The creditors of Rattan Spirit Private Limited are hereby called upon to submit their claims
with proof on or before 30.05.2025 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class [specify class] in Form
CA. - Not Applicable

Submission of false or misleading proofs-of claim shall attract penalties.

1BBY/IPA-001/

1P-P-02471/
2021-22/

Prashant Gupta
IBBI/IPA-001/1P-P-02471/2021-2022/13868
AFA valid up to 31.12.2025

Interim Resolution Professional

For Rattan Spirit Private Limited

Email: irprattanspiritdiemail com

Date: 17.05.2025
Place: Mohali




FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF RATTAN SPIRIT PRIVATE LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtor Rattan Spirit Private Limited
2. | Date of incorporation of corporate debtor | 13/05/2016
3. | Authority under which corporate ROC Delhi

debtor is incorporated / registered

4. | Corporate Identity No. / Limited Liability
Identification No. of corporate debtor U74999HR2016PTC064071

5. | Address of the registered office and H. No. 2286, Sector-9, Faridabad,
principal office (if any) of corporate debtor | Haryana- 121006
6. | Insolvency commencement date in 09/05/2025
respect of corporate debtor (Order received on 16.05.2025)
7. |Estimated date of closure of 04/11/2025

insolvency resolution process

8. |Name and registration number of the  |Prashant Gupta

insolvency professional acting as Registration No.
interim resolution professional IBBI/IPA-001/IP-P-02471/2021-2022/13868
9. |Address and e-mail of the interim Registered Address: House No. 104
resolution professional, as registered  |Sector-25 Panchkula-1341 16, Haryana
with the Board Email: pgupta.rp@gmail.com
10.] Address and e-mail to be used for Correspondence Address:
correspondence with the interim Plot No. D-190, 3rd Floor, Sector-74,
resolution professiona| Industrial Area, Phase-8B, SAS Nagar,

Mohali-160071, Punjab
Email: irprattanspirit@gmail.com

11.] Last date for submission of claims 30/05/2025 (14 days from the date of
receipt of CIRP admission order)

12.| Classes of creditors, if any, under clause (b) )
of sub-section (6A) of section 21, ascertained | Not Applicable
by the interim resolution professional

13.|Names of Insolvency Professionals identified to )
act as Authorised Representative of creditors |Not Applicable
in a class (Three names for each class)

14.|(a) Relevant Forms and https://ibbi.gov.infen/home/downloads
(b) Details of authorized representatives| Not applicable
are available at:

Notice is hereby given that the National Company Law Tribunal, Chandigarh Bench, Court-II
has ordered the commencement of a corporate insolvency resolution process of the Rattan
Spirit Private Limited on 09.05.2025. (Order received on 16.05.2025)

The creditors of Rattan Spirit Private Limited are hereby called upon to submit their claims
with proof on or before 30.05.2025 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class [specify class] in Form
CA.-Not Applicable

Submission of false or misleading proofs of claim shall attract penalties. Sd/-

Prashant Gupta

IBBI/IPA-001/IP-P-02471/2021-2022/13868

AFA valid up to 31.12.2025

Interim Resolution Professional

Date: 17.05.2025 For Rattan Spirit Private Limited
Place: Mohali Email: irprattanspirit@gmail.com
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FINANCIAL EXPRESS

SATURDAY, MAY 17, 2025

o
GOVERNMENT OF TAMIL NADU DHRUVA CAPITAL SERVICES LIMITED [ <. SG MART LIMITED
Regd. Office: 003-A, CIRCLEVIEW, APARTMENT-164, FATEHPURILA, NEAR SUKHADIA CIRCLE,
RAJ DEPARTMENT “d o UDAIPUR, Rajasthan - 313001 Registerad Dr_llulr: H. No. 37, Ground Floor, Hargovind Enclave, Vikas Marg, Delhi-110092
Email: dhruvacapital & gmail.com, Website: https:/idhruvacapital.com Enrp;ratn_-lﬂfh-:a.!fﬁ.-IE?@sa:mr;HE.l H:}da. faul&m Euﬁdha{ Hag_ar.Tulit?]rinaﬂeﬁs?nf-ggﬁﬂﬁ
= = = mall Compttancesgmart.co.in eDEIlE WWw.sgmart.co.am 1ai; L
Viluppuram District EXTRACT OF STATEMENT OF AUDITED FINANCIAL RESULTS FOR THE QUARTER AND HTFMTUF ETATEEHT T EDNEDLDP-TEH TR TR
& Eas YEAR ENDED MARCH 31, 2025 ATRAG I A i . F - 3
MNotice Inviting Tender e ‘H‘T'” i “;“F‘ :EF““ FOR THE QUARTER AND YEAR ENDED MARCH 31, 2025
uirter uarter |  Year ear warber : :
Tender for Supply of Steel Rods under Various Housing Sr. Particulats ended | ended | ended ended anded (T in Crs. except eaming per share datal
Mo, 31-Mar-2025 31123024 :31'““['1“25 31-Mar-2024[31-Mar-2024 ﬂuartar pnded Year ended
Scheme for the year 2025-26 {Aisdited) | (unaudited) | (Audited) | jaudited) | [Audited) 5 goi T b . Ty
1. Forfull details, visit www.tntenders.gov.in 1 |Total income from cperations (net) 4807 £1.55 ' 238 66 E51.71 11185 Mo. Artieuiars _1Llriau;:|Il od) FF%F&:?:?#E;}_L 1133:2335 :.ﬁ:qglifndr_
- - - 2l i bl by bt g S | Total Income from Ogarations 159503 | 127754 | 565617 | 26280
2. e-Bids are invited by the Additional Collector{Dev.), DRDA, Viluppuram {before Tax, Exceptional andior Extracrdinary . = -
District for the S | f Stesl Rad der Vari Sch nder T Herms) 41.63 10.856 | 17038 A3 43 103.03 £ | EBIDTA o L 5667 b266 | 18338 2345
Istrict for the Supply o gal Rods unaer Various scheme under [wo 3 |Net Profl{Loss) for the quarerysar befors 3 | Net ProfilljLass] for the period (before Tax, .
Cover System. tax (after Exceptional and‘or Extraordinary Excaptional andfor Extraordinary items) 42.08 4448 | 13732 a1.31
Mers) 4163 086! 17008 44343 10303 B e e il i | ool W i
3. The bid documents can also be downloaded free of cost in the website 4 |Net Profit!{Loss) for the period after tax N L ! Eﬁlﬂpgﬁﬁ.ﬁ;ﬁ*j:di“}’ Eﬁ,ﬂﬁ'ﬁﬂi;‘”ﬁ fr..ff o 42.09 44 48 137.32 81.31
- S i 1 1 E | " [ D dow'in]. S el s ' L R i o e e, St e b P N [ B ] AL TR TRl i
www.tntenders.gov.in from 17.05.2025 to 02,06.2025 ity Brespnm e Samaninany I 0SS0l (UREAL Seer) S 5| Not Profit{Lass) for the pariod afier Tax (afle
. e e i, S | T Excegtional andior Extraordinary llems) 3314 | 3385 | 10343 | 6094
TR e S R BT g S R e {afer fax) ancl Other Comprehensive income & | Tolal Comprenensive income for fhe period e | 3ass | e | eos
and opening: {after ta)] (210.58) 815] (110.84)] 42567 85,38 7 | Equily Share Capilal 124 11.15 124 1115
v 6 |Equily Share Capital 40617 406,17 | 408.17 4067 20617 Athar BEaully: = B = O
1. Downloading of Tender Documents e . B | Oty “quly _ 900 11T
k 7 |Reserves (excluding Revaluaton Raserse) % | Eamings Per Share (face value of £ 1 each not
fram www.tntenders.gow.in : 17.05.2025 to 02.06.2025 as shown in the Audited Batance Sheet of the " | annuaiised for quarterly figures)
, , PR Y 69517 _ BO9.BS g Zhp i i - e 5
2. Last Date and Time for downloading 8 |Eamings Per Share (ol Fis. 107 sach] | E‘:flf i ::' SE ; gj ?13
and submission of e-Bid Documents : 02.06.2025 upto 3.00 PM (for continuing and discontinued operations) - - - | : -
: : Basic {5.19] 20| (273 1045 210 Notes;
3. Date and Time of online opening of Diluted 512 0201  (2.79) 045 Z10 1 Briaf of Audited Standalone Financial Resuits for the guarter and year ended March 31, 2025: (¥ in Crs.)
e-Bid Documents . 02.06.2023, 4.00 PM onwards ok T Guartsr sndat T Waar onded
: a)  The abeve s an exdract of the delailed Brmat of Uusrtedy and yaarty Financal Besulls fled wilh b Shock Emchangas undar Particulars
_ Additional EE‘-‘“EE‘:UF {Dﬂv']' Feguiaton 33 of the SEBI (Listing and Other Disciosure Requirements) Requlations, 2015 The full fomnat of the Clusstedly qakgifiﬁ:? :frkgiﬂziﬁ;; aéigilﬁif E:':nglfsgr
DIPRS 2344 [TENDER/2025 DRDA, v'luppuram and yearly Financial Resulls are avaflabla on (he wabsites of the Stock Exchangads) and the listed enlily hips:
dhnavacapital.com Income from Operabions 1,360,22 127754 551150 2 BE2.80
FORM A B Ind A5 compliand Finandal results for (he quarler and year erdad March 31, 2025 were reviewed by e Audd Cammitles Brafit 'Elc.i‘.::ra 1-4,; S0.03 44 58 125:59 31_..;.1
nd appeoved by the Beard of Directoes of the Company &t their respect tirgs hedd on May 186, 2125 A T Spm s s
PUBLIC ANNOUNCEMENT pie i (et e e Sl bicidcas il Profit Alter Tax 22.28 3365 | 93m0 | 1o
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Sd- 2 The above s an extract of the detailed format of Audited Financial Results filed with the Stock Exchanges under
Resolution Process for Corporate Persons) Regulations, 2016) Shresram Bagla Regulation 33 of the 2EBI [Listing Obligations and Disclosure Regulremenis) Ragulations, 2015, The full fermal
FOR THE ATTENTION OF THE CREDITORS OF RATTAN SPIRIT PRIVATE LIMITED Place:daipur Whaletime Director of the Audited Financial Besulls are available on the wabsites of tha Stack Exchangs [www bseindia.com) and
RELEVANT PARTICULARS Date: 16-May-25 DiIM: 01895499 an the Company's websila "wwa sgmart.co_in™.
1. | Name of corporate debtor Rattan Spirit Private Limited The same can be accessed by scanning the QR Code provided balow
2. | Date of incorporation of corporate debtor | 13/05/2016 E -m For SG Mart Limited
3. gutt)r;ority under whticg j:orpqrtalte . ROC Delhi e ¥ ad/-
entor IS Incorporatea / registere 5
4. [Corporate Ide:tity No /Lir?wited Liability Flacs: Malds #hiv Kumar Bansal
" | Identification No. of corporate debtor U74999HR2016PTCO64071 Date: 16 May, 2023 Whole Time Director

H. No. 2286, Sector-9, Faridabad,
Haryana- 121006

| Address of the registered office and
principal office (if any) of corporate debtor

!

|

B oL el I 2028 ved on 16.05.2025) TEV MQCco TEXMACO INFRASTRUCTURE & HOLDINGS LIMITED o
T |Estmated date of dosure of - [oarrti2025 . CIN : L70101WB1939PLC009800 adventz
8. [Name and registration number of the |Prashant Gupia Infrastructure & Holdings Ltd. Regd. Office : Belgharia, Kolkata -700 056

insolvency professional acting as
interim resolution professional

9. |Address and e-mail of the interim
resolution professional, as registered

Registration No.
IBBI/IPA-001/IP-P-02471/2021-2022/13868

Registered Address: House No. 104
Sector-25 Panchkula-134116, Haryana

Phone ; +91-33-2569 1500, Fax : +91-33-2541 2448, Website : www.texinfra.in

EXTRACT OF AUDITED FINANCIAL RESULTS FOR QUARTER AND YEAR ENDED 315" MARCH, 2025

with the Board Email: pgupta.rp@gmail.com 1 in Lakhs
10.] Address and e-mail to be used for Correspondence Address: STANDALONE CONSOLIDATED

correspondence with the interim Plot No. D-190, 3rd Floor, Sector-74,

resolution professional Industnal Area, Phas_e-SB, SAS Nagar, Sr. PARTICULARS Quarter ended Year ended Quarter endad Year ended

Mohali-160071, Punjab No. 31-Mar-2025 | 31-Dec-2024 | 31-Mar-2024 | 31-Mar-2025 | 31-Mar-2024 | 31-Mar-2025 | 31-Dec-2024 | 31-Mar-2024 | 31-Mar-2025 | 31-Mar-2024
_ , Email. irprattanspirit@gmail.com (Audited) | (Unaudited) | (Audited) (Audited) | (Audited) | (Audited) | (Unaudited) | (Audited) (Audited) (Audited)
11.| Last date for submission of claims 30/05/2025 (14 days from the date of : P o A - 3 & =
receipt of CIRP admission order) Total Income from Operations 70520 455.02 368.01 2.552.36 1.937.89 954 .26 | 615.11 539.85 3,302.80 2,586.65

12. Cflassbes of cretzgzr)s,fifany, unS;er clause (b)d Not Applicable 2 | Net Profit / (Loss) for the period (before Tax,

of sub-section of section 21, ascertaine I i |

by the interim resolution professional Exceptional and/or Extraordinary items) 13.73 102.94 (64.91) 436.57 27748 97.69} 101.26 (71.34) 504 .85 26277
13.|Names of Insolvency Professionals identified to . 3 | Net Profit / (Loss) for the period before tax

act as Authorised Representative of creditors |Not Applicable {after Exceptional and/or Extracrdinary items) 13.73 102.94 (64.91) 436.57 277.48 97.69 101.26 (71.34) 504 .85 26277

in a class (Three names for each class) 4 | Net Profit / (L \ for th oy

(@) Relevant Forms and TR . et Profit / (Loss) for the period after tax

4 Ebg Details of authorized representatives Etéﬁ’zgmé%?g"”/ en/home/downioads (after Exceptional and/or Extraordinary itams) 9.84 | (1,149.97) 42.37 (855.70) 356.99 68.16] (1,155.16) 107.15 (B22.64) 396.10

are available at: 5 | Total Comprehensive Income for the period
Notice is hereby given that the National Company Law Tribunal, Chandigarh Bench, Court-I| [Comprising Profit / (Loss) for the period
has ordered the commencement of a corporate insolvency resolution process of the Rattan (after tax) and Other Comprehensive Income
SpiritPrivate Limited on 09.05.2025. (Order received on 16.05.2025) R (after tax)] (34,452.92) | (12.082.85) (200.67) | (15,716.19) 8468485 (34,322.98)| (12,06251) 11.08 | (15545.85) |  84,876.55
The creditors of Rattan Spirit Private Limited are hereby called upon to submit their claims ; . ; E
with proof on qr before 30.05.2025 to the interim resolution professiona| at the address B E‘ql.ll['_l,l' Share ':-E.I:Il‘tﬁl 1,274 28 1,274.28 1,274.28 1.274.28 1.274.28 1,274.28 | 127428 12?428 1.274.28 1,274 28
mentioned againstentryNo.10. _ 7 | Reserves (excluding Revaluation Resarve as
The financial creditors shall submit their claims with proof by electronic means only. All other shown in the Balance Sheet of previous year) 5 = - | 1.31.488.31 1 4739564 : L - | 13126212 1 47.024.80
creditors may submit the claims with proofin person, by post or by electronic means. ; _ 3 : " S ls Wrcl i it : =t oo Tk :
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its 8 | Earnings Per Share (of Re. 1/- each)
choice of authorised representative from among the three insolvency professionals listed {(for continuing and discontinued operations) -
against entry No.13 to act as authorised representative of the class [specify class] in Form -
CA-Not Applicable Basic 0.01 (0.90) 0.03 {0.67) .28 0.1 (0.849) 0.20 (0.57) 0.42
Submission of false or misleading proofs of claim shall attract penalties. Sg/- Diluted .01 (0.20) 0.03 [0.67) 0.28 0.1 (D.88) 0.20 {0.57) .42

Prashant Gupta Note.:

IBBI/IPA-001/IP-P-02471/2021-2022/13868
AFA valid up to 31.12.2025

Interim Resolution Professional

For Rattan Spirit Private Limited

Email: irprattanspirit@gmail.com

The above is an extract of the detailed format of the Audited Financial Results for the year ended 31-March-20235 filad with the Stock Exchange under Regulation 33 of the SEBI (Listing Obligations and |
Disclosure Requirements) Regulations, 2015, The said Results have been reviewed by the Audit Committee at their meeting held on 16 May 2025 and approved by the Board of Directors at their Meeting
held on 168 May 2025, The full format of the Quarterly/year ended Financial Resulls are available on the websites of the Stock Exchange(s) |.e. www.nseindia.com and www.bseindia.com and on the
Company's websile www.texinfra.in

Date: 17.05.2025
Place: Mohali

Sd/-
P.C. Kejriwal
Director

DIN : 00964460

Place : Kolkata
Dated : 16" May, 2025

Summons For Publication,

Summons for Settlement of Issues (0.5.r.1,5.)
Before the Commercial Court at Kasna, Court N-2,
ORIGINAL SUIT NO. 16/2024
Canara Bank Through its Authorized Representative
Mr. Lok Chand, Ph. 7428093470, Email:
cb1149@canarabank.com, Having its Registered
Office at- 112, J C Road, Bengaluru - 560002, Branch
Office At; 39-39, AddI. Sihani Gate Scheme, 1st Floor,
Opp. Nainital Bank, Sona Trade Centre Building,

Maliwada Chowk Ghaziabad, U.P.201001.
......... Decree Holder
VERSUS

Sh. Mahesh Chand Soni S/o Sh. Trilok Chand Soni, At:
House No. C-1181, Nandgram, District Ghaziabad -
201003, Phone: 7838613070, Email: sonimahesh683
@gmail.com, Also At: Sh. Mahesh Chand Soni S/o Sh.
Trilok Chand Soni, M/s Ma Vaishno Jewellers C-898
Nandgram Ghaziabad-201003, Phone: 7838613070,
Email: Sonimahesh683@gmail.com, Also At: Sh.
Mahesh Chand Soni S/o Sh. Trilok Chand Soni, AF- 07
First Floor Plot No C-151 Shalimar Garden Extension
11, Village Pasonda Pargana Loni Tehsil & District
Ghaziabad-201005, Phone: 7838613070, Email:
sonimahesh683@gmail.com, Also At: Sh. Mahesh
Chand Soni S/o Sh. Trilok Chand Soni, House No A-125 5|
Sector 23 Sanjay Nagar, District Ghaziabad- 201002, i
Phone: 7838613070, Email: sonimahesh683 No.
@gmail.com.
Smt. Sudha Soni W/o Mahesh Chand Soni, At: House
No C-1181 Nandgram, District Ghaziabad-201003,
Phone: 7838613070, Email: sonimahesh683
@gmail.com, Also At: Smt. Sudha Soni W/o Mahesh
Chand Soni, M/s Ma Vaishno Jewellers C-898, 1
Nandgram Ghaziabad-201003, Phone: 7838613070,
Email: Sonimahesh683@gmail.com, Also At: Smt. 2
Sudha Soni W/o Mahesh Chand Soni, Af-07 First Floor
Plot No C-151, Shalimar Garden Extension 11, Village
Pasonda Pargana Loni Tehsil & District Ghaziabad- !
201005, Phone: 7838613070, Email: Sonimahesh683
@gmail.com, Also At: Smt. Sudha Soni W/o Mahesh
Chand Soni, House No A-125 Sector 23 Sanjay Nagar
District Ghaziabad-201003, Phone: 7838613070, 4
Email: Sonimahesh683 @gmail.com

........ Judgment Debtor
Whereas, Canara Bank instituted a suit against you for 5
recovery of Money. You are hereby summoned to
appear in this Court in person, or by a pleader duly
instructed, and able to answer all material questions
relating to the suit, or who shall be accompanied by ;
some person able to answer all such questions, on the &
06.08.2025, at 10 O'clock in the Court, to answer the
claim; and further you are hereby directed to file on that F
day a written statement of your defense and to produce
on the said day all documents in your possession or
power upon which you base your defense or claim for
set-off or counter-claim, and where you rely on any g
other document whether in your possession or power or
not, as evidence in support of your defense or claim for
set-off or counter-claim, you shall enter such
documents in a list to be annexed to the written
statement. 1. Basic:
Take notice that, in default of your appearance on the - .
day before mentioned, the suit will be heard and | 2. Diluted: ]

Motes:-

determined in your absence. Given under my hand and
the seal of the Court, this day of 07/05/2025. o . - : i E ; _ = i ] e i ; : :
Munsirim / Reader 1) The standalone and cnn:-nklt!ated :aL.-v:IltF:d financial results for the guarter & year _en-r}e::l March 31._ 2025 are as per the notified Tn-:l_lan Accounting Standards under the Companies {Indian .ﬁ.cmunrlng Standarﬂ_s} F!;trle_5. 2015 as
amended. The above results including Report on Operating Segment have been reviewed by the Audit Committee at their meeting held on May 15, 2025 and subsequently approved by the Board of Directars at their meeting held on
May 15, 2025
2} Previous peried / vear's figures have been regrouped [/ rearranged / reclassified wherever necessary,
3) Figures of the last guarter are the balancing figures between the audited figures for the Full financial year and the published year to date reviewed figures upto the third quarter of the financial year.
4} The above is an extract of the detailed format of the Financial Results filed with the Stock Exchanges under Regulation 33 of the SEBI (Listing Obligations and Disclosure Reguirements) Regulations, 2015, The full format of the
Financial Results are awvailable on the websites of the Stock Exchange{s) at www.bseindia.com and www.nseindia.com and the Company at:  bittps://www.balmerlawrie.com/storage/financial-reports/2/2024-

Balmer Lawriez Co.Ltd

(A Government of India Enterprise)

SINCE 1567

(A Mini Ratna - IPSE)
Regd. Office : 21, Netaji Subhas Road, Kolkata - 700001, Tel. No. - (033) 22225313
email - bhavsar.k@balmerlawrie.com, Website - www.balmerlawrie.com
CIN: L15492WB1924G0OI004835

Extracts of Audited Financial Results for the Quarter and Year ended on March 31, 2025

[® in Lakhs)

S5TANDALONE CONSOLIDATED

Year to date
Figures for the
Previous year
Ending
March 31, 2024

{Audited)
2,39,025.93

Year to date
Figures for the
Current year
Ending
March 31, 2025

(Audited)
2.56,566.26

Year to date
Figures for the
Current yaar
Ending
March 31, 2025

{Audited)
2,57,762.84

Year to date
Figures for the
Previous year
Ending
March 31, 2023

(Audited)
2,40,416.53

Preceding
Quarter
Ending
December 31,
2024

{Unaudited)
63,443.06

Corresponding
3 months
Ending
March 31,
2024

{Unaudited)
&1,670.54

Corresponding
3 months
Ending
March 31, 2024

(Unaudited)
59,439.16

Quarter
Ending
March 31,
2025

(Unaudited)
65,091.61 |

Particulars Quarter Ending | Preceding Quarter

March | Ending
31, 2025 Deceémber 31, 2024

| (Unaudited) | (Unaudited)
62,579.54 | 63,903.70

Total Income fram Operations

Met Profit/{Loss) for the period

|before Tax, Exceptianal and Extracrdinary items) 11,278.05

7,455.88 7,819.91 31,378.99 27,8B65.34 9,002.64 6,794.17 8,792.41 27,580.81 27,448.94

Met Profit/{Loss) for the period before Tax (after

Exceplional and Extracrdinary items) 7,453.88

11,278.05 7:819.91 31,378.99 27,665,349 9,002.64 6,794.17 8,792.41 27,580.81 27,448.94

Met Profit/{Loss) for the period after Tax {after

Exceptional and Extrasrdinary items) 8,152.94

5,479.584 5,135.54 23,279.91 20,347.17 5,877.53 4.814.13 6,108.04

19.481.73 19,9307/

Total Comprehensive Income Jf (Loss) for the period
[Camprising Profit/(Loss) for the period (after tax)

; i 9.481.51
and Other Comprehensive Income {aftertax)]

5,479.84 4.710.97 24,608.48 19,922.60 8,605.74 6,175.69 6,898.16 27.184.73 23,127.66

Equity Share Caplital 17,100, 38 | 17,100,538 17, 100.38 17,100.38 17,100.348 17, 10038 17,100,368 17, 100.38 17,100,386 17,100, 38

Reserves (excluding Revaluation Reserve)
as shown in the Audited Balance Sheet of the

previous year 1,25,621.43

1,62,287,52

Earnings Par Share (o T10/- each)
(for continuing and discontinued operations)
(In 7} [not annualised)

4.39 |
4.39 |

14.02
14.02

3.77
3.77 |

4.32
4.32

15.55
15.55

4.76
4.76 |

3.20
3.20 |

3.00
3.00

13.61
13.61 |

11.90
11.90

“"IMPORTANT"™

Whilst care is taken prior to
acceptance of advertising
copy, it is Nnot possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damage incurred as a result of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries

before sending any monies S "'%

or entering into any " m IIIIH"I‘E
agreements with advertisers Bu‘llmer Lﬂ..l.ﬂ-l‘l.E B L

ATt Ry 0GIsTICs!| LOGICOLD
o0 ©

Now results On behalf of Board of Directors

can be viewed (Saurav Dutta)

Director {Finance) and CFO
DIM: 10042140

Place: Kolkata
Date : May 15, 2025
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THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES.
NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY, OUTSIDE INDIA
Inifial public offer of equity shares on the main board of the BSE Limited ["BSE") and National Stock Exchange of India Limited ["NSE") (NSE and together with BSE, the "Stock Exchanges") in compliance with Chapier Il of the Securities and
Exchange Board of India (issue of Capital and Disclosure Requirements) Regulations, 2018, as amended (“3EBI ICDR Regulations™).
(=] (=]

o
(= BORANA

BORANA WEAVES LIMITED

Cur Cormpany was onginally incorporated as ‘Borata Weaves Privale Limited"as a private lim#ed company under the Companies &ct, 2013 pursuant io a cerifcate of incorporation dated Oolober 28, 2030 issued by the Regisirar of Comganies, Central Registrabion Cantre.
Subssguently, our Company was convertad from a private limited company toa public imfed company, pursuant to resolution passed by our Board of Directors in their meating held on July 18, 2024 and & special resolution passed by our Shareholders in the Extra-Ordinarny
enaral meeting held an July 20, 2024 and the name of our Company was changed to 'Borana Weaves Limited” and a fresh certificate of incorporation dated Sepiember 24, 20024 was issued by the Regisirarof Companies, Central Processing Cenfre: For detais of changes
in the name and registered office address of our Company, see History and Centaly Corpovate Malters’on page 196 of the Rad Herring Prospectus datod May 14, 2025 "RHP" } filad with the RolC,
Corporate [denfity Number; LI17299GJE020PLCTTTT4S
Registered and Corporate Office: Plot No. AAG4, B 16/18, Hojiwala Industrial Estate, SUSML, Sachin, Sural, Guaral, India - 384230,
Tel: +83-2833426333; Contact Person: Seema Luniva; Company Secretary and Complance Officer; E-mail: mio@boranagroupan; Website: hifpshwenw.boranagroup.in/

/-

s faofa,

ot T FAR (ARG MREX) & AW &

USiteRuT W& IBBI/IPA-001/IP-P00870/2017-18/11468

T 204, IR AT, wie 4R 19, fefeae dex, wiedlt TR, 2 faeeii-110092

fafer: 17.05.2025 Trege HeR- 09810382513
;7% et 3T rppg.raj@gmail.com, anurag@canirbhaya.com

qUA-—<h
RICEIECAR L)

(IR fearen iR Ted S1emdr S (HURe At & foIe SN 21erman

Ty gfshan) fafremmeret, 2016 & faf=m 6 & 3ndiF)

v fafie ugae fafes & Avedl & s

et fererur

W fafe wgae fates
13/05/2016

OUR PROMOTERS: MANGILAL AMBALAL BORANA, ANKUR MANGILAL BORANA, RAJKUMAR MANGILAL BORANA, DHWANI ANKUR BORANA,

MANGILAL AMBALAL BORANA HUF, ANKUR MANGILAL BORANA HUF, RAJKUMAR MANGILAL BORANA HUF AND BORANA FILAMENTS PRIVATE LIMITED

INITIAL PUBLIC OFFERING OF UP TO &7,08,000 EQUITY SHARES OF FACE VALUE OF 710 EACH ("EQUITY SHARES") OF BORANA WEAVES LIMITED ("COMPANY" OR "ISSUER") FOR CASH AT APRICE OF 7 [«] PER EQUITY SHARE
{INCLUDING ASHARE PREMIUM OF ¥[«] PER EQUITY SHARE) (*ISSUE PRICE") AGGREGATING UP TO [=] LAKHS [ "ISSUE") COMPRISING AFRESH ISSUE OF UP TO &7,08,000 EQUITY SHARES BY OUR COMPANY AGGREGATING UP

1. | TR Hof %1 T™
2. | pidRe ol o qTer ki ot

3. | wfterRt fe ofafa wfdRe =afea | syRei, foeedt . ;
RIS § TO¥[«] LAKHS | "FRESH ISSUE"). THE ISSUE SHALL CONSTITUTE [#]% OF THE POST-ISSUE PAID-UP EQUITY SHARE CAPITAL OF QUR COMPANY.,
| S e RS | U74999HR2016PTG00407! BID/ ISSUE ANCHOR INVESTOR BIDDING DATE MONDAY MAY 19, 2025
5) ﬁﬁiza@%%ﬁu‘;ﬁ%%mmamgw _:;mmm 286, FHRA-9, WIS, PERIOD BID/ ISSUE OPENS ON TUESDAY MAY 20, 2025 | BID/ ISSUE CLOSES ON THURSDAY MAY 22, 2025’
- zﬁq‘ﬁza;ﬁ e m;j aﬁnga o 09/05/2_0;21006 ' UP! mandate endtime and date shall be at 5:00 pm on the Bidfssue Closing Date.
(16.05.2025 1 N HTH ) FOR RISK TO INVESTORS, REFER TO SECTION TITLED "RISK FACTORS" BEGINNING ON PAGE 40 OF THE RHP

7. | feenferan g gfshan wamaE it gt fafa

8. | 3afm W TR F ®Y H o+ HEd
feenferama UReR T A I ISRl HeR

9. | 3taR™ wTg YR H UAl I T-HA AT

04/11/2025

YOI Tl USHeRUT . IBBUIPA-001/IP-P-
02471/2021-2022/13868

USfighd AL HHM AR 104 HFRI-25

NOTICE TO INVESTORS: CORRIGENDUM TO THE RED HERRING PROSPECTUS DATED MAY 14, 2025 (“"RHP”) (“CORRIGENDUM")

With respect to the RHP, potential bidders may please note the following:
A Inthe section tled "Objects of the lss0e - [ssue Related Expenses”, the information peraining o the footnotes balow the tabda in relaton to [ss0e refated expensaz beginning on page 124 of the RHP, shall stand modified and raplaced as foll ows:

o IS < T Hfiepd 2 1 TR~ 134116, BRAOM 1. Amounis will be fnalized and incorporated it the Prospectys on defermination of Issue Price.
ELIGE pgupta.rp@gmail.com & welling commission payable tothe SCS8s on the porlion & o retalindwidual Invesfors and Non-insitwhonal Inveslors which are dirscily procursd and uploaded by the BC88s would be asfoflows:
10.| 3FARH AT A § TAER 6 T I | TR A whie JeR €1-190, Jad ad, Port ||:|r'|F-::|rRP1i]II Individual In'.rE‘sIurE 0.15% of the Amount Allotied (plus apphmma laxes)
I ST @l T8 1w YeeX-74, Sfeiifirch &, Hsi-gefl, TAUTH TR, Pertion for Nen-Instilutional Investors® 10.10% of the Amount Allotted (plus applicable taxes)

TETetl-160071, YTl

Ha: irprattanspirit@gmail.com
30/05/2025 (RSN TeI9r 3 hi IIfy
o AR T 14 &) 3

“Amo mﬂ"ufﬂd-ﬂhepm:lﬂ ofthe J"I-'ml'.':EFGfEﬂ'-.mj.-' SharesAllofted and the fssue Price.

Selling Commission payabie fo the SCSBs will be defermingd on the basis of e bidding ferminal 10 s capfurad i the Bid book of BSE or NSE. No adaitional uploading/processing changes shall be payable by our Company fo the 50585 on the Bid cum Appiicalions
iFarms girechly procirsd Dy them

Processing fees payable fo the SCEBS for caplunng Syndicate MembenSub-syndicale {BrokernySub-broker codeon the ASEA Form for Non-institutional imvesiors and Quatiied Institutions! Bidders with bids ahove T 5,00 fakhs wowld be ¥ 10 plus appiivabie taves, per

11.|STa W1 IEqd A i i fafa

12.| fRw v TR g feEiRa oW 21 F 39-uw | AR A vaid applicalion.
(6T) F @e () % 3ol Aer =it 9o, afE % & Notwithstanding anyihing comained above the idal processing fee payatie wnder this clause will not exceed T 5.00 [akhs (pius appicalle faxes) amd in case ifthe tofa! processing fees exceeds ¥ 5.00Iakhs (olus appbcable taves) then processing fees will be paid on pro-
13.| it % P 3 e R v A | T rafa basis I'-\'.h"j'..ll,:l.l'.fl:l']rl oyl Hun-.'n.sr.'!urﬁ:-ns..'f E.'&'-'J-b".’.‘": anvd ) Califed fﬁf;]ﬂ!.-hurmfl.ﬁ‘.h'u'ﬁrs. s EI'|'.E1'.Ii-|'|'L'-':F].1.'-E' . _ . . . . . ) ) )
e e, 4 Seling commission of Retail indfvidua Bidders using the UPT machanism and Non-insfitutional Bidders which ang procured Dy Mambers of the Syndicalo (inciuding thair sub-Syrdicate Members], RTAz and COPS or for using 2-n-1 type accowns- iinked anfing trading,
g ——— ——s PRRTT— darnat & bark account provided by some of e Registered Brokss which are membeys of Syndicate fincluging their sub-Syndicale Memibers) woud be as fllows.
14. Heiferd ttps:/ibbi.gov.in/en/home/downloads P 3 =
(=) Fifior 1 e % et 3: |y Portlon for BIB2® 0.15% ofthe Amaunt Aliotted rplusapp icable faxes)

TAGERT A1 & S € R e ot @t feegaa, S S, B-1 7 09.05.2025 (16.05.2025
I A I 3T) &1 e fafie wigae fafies @ srdie feanferam yware gfean &1 g% &
T e e 7
T e grede fafiee 3 TMERi ol shad Hiafte HeR 10 % 3iaiia affd Jai W faRA g 99er
T 30.05.2025 A1 3T ¥ & (9 [t 1 THT Afed IR FIA & {oT¢ TAGERT i R s 7 1
foiia SRRl &1 A Tolagi—eh qdieh ERT 3194 STat 1 JHIT YA Al BT | 371 Al SR
3T T A, ST BRI AT Teragi-eh aiieh BRT U%gd T Fehdl ¢ |
gfafte FeR 12 & Siwla Feies FTER Avit A Hefuq foi o=l 1w e & goff (ffds of)
% ifeghd gt o w9 § % w1 % fog gfafte dean 13 & siaid geies 3 fenfermmdm a9
¥ iftrgpa gfaffe st adiear &1 gt grm-an] 6 |
AT AT UTHR JHION el Y il I o1 EehgR BRI
¥/~ WOl T
IBBI/IPA-001/IP-P-02471/2021-2022/13868
TUHRT 31.12.2025 W o
sfafm e U9er
Fd W fafe weee fates
¥ M irprattanspirit@gmail.com

fafer: 17.05.2025

TAF: Wl

Porfion for Mon-Institubional Bidders®

0.10% ofthe Amount Allotted (plus applicable iakes)

"Amount Alloffed is the product of the number of Equity Shares Allolfed and the (55ue Price,

Ther Salling commmresion payabls to the Syrmdncale s sub-Spmdicalo Mermbers wil be dedarmined

(i} For Retal Indhvidual Bidders and Non-Inshiubions! Bidders, on the basis of the application form number / serfes, provided thaf the appiicabion is &iso bid by the respechive Syndicale /sub-Syndicste Member, For clanficelion, if a Syndicate AEBA appiicabion on the
application form number S senes of a Syndicate  sub-Syndicate Membaer, i§ bid by an SCEB, the Seling Commission will be payable to the SC58 and nof the Synaicale S sub-Synaicate Mamber,

(i} For Non-fnsfitulional Bidders (above ! 800 lakhs), Syndicate 4584 Form beanng SM Code & Sub-Syndicate Gode of the sppficalion form submited fo 50585 for Blocking of the Fund and uploading on the Exchanges plafform by SC5Bs. For clamfication, i &
Syndicate ASEA applicabion on the applicafion form number /senes of a Syndicate/ Sub-Syndicate Member, (s bid by an SCS8, the Selling Comnwssion wilfbe payatile fo the Syndicate / Sub Syndicate members and nof the SC5B.

The peyment of seling commission payable (o the sub-troners / agenis of sub-syndcate members gre fo be handed direcily- 0y the raspecive sub-symdicaie member.
The sefing commissian and bidding charges payabile lo Registersd Brokers, the RTAs and COPs will be detarminad an e basis of the hidding terminal I 25 caphured in the bud boak of BSE or NSE,

. Uiploading Charges:

{1 payatble fo Members of the Synoicate (mclsding their sub-Sindicale Members! onthe sppicalions made wsing J-n-1 accounts wounld be T 10 plusapplicabie faxes, pervald appiicadion &id by fhe Syndicate (inclading their sub-Spmdicahe menbers):

(U} papable o SCEES on the QIB Portion ama Non-lnsfiufional Bidders fexciuding UPT Bids) which are procuved by the Syndicate’seb-Syndicate/Regiztored BrokerR TAz COPs and submifed fo SCEBs for blocking and uploading would be T 10 pervalld application (pius
applicable laxes)

The seiing commission and bidding charges payabile to Syndicats (including their sub-3yndicate Members) wil be determinad an the basis of the bidding fermina! i a& captured in the Bld Book of BSE orNSE.

Motwithstamdirg amyihing comianed above e folal uploading charges payable vadar this clause will nol exceed overal maximun cap of T 500 lakhs [plus applicable faxes) and in case i the dofal upioading changes excesds T 5.00 lakhs jplus apovcable faxes) than

processing fees will be paid on pro-rala hasis for porhon of (i) Retal individus! Bidders and (i) Non-inshitutional Sidders, 55 appiicabis

Selling commission' upoading changas payabls o the Registered Brokers o the porfion for Refad Individyal Bidders (uo do ¥ 200 000) procured through UPI Machanism and Non-insiitulional Bidders which are direchly procured by the Registersd Broker and subimitfed

fo SCSB for processing, would be a8 fallows

Portion for RIBs* _ Z10 pér'.fa-'a:! ap'p'lir.ﬂt:-:ar' i[:ulus aﬁp@ble‘.éxésﬁ
MARUTI h‘ $ SUFUK! Portion for Mon-Institutional Bidders* ¥ 10 per vald application (plus applicable taxes)
* Basad on valid applications

#refd guaa sfew fafids
Cib: LB 0D 1S3 PLCDT 1375
wolt. winl: wfte W« eew sdw Ve, wdw g, o frsh-1100m0
e 00 [19) AETE 1000, e 00 (1) 4615075
LM ArulEuzURLcam, Aveslarsimarutl.coln

WF S =R W P
el o Tnate gfea G amm @ T o afifemn aoes sy a0 am
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Notwithstanding smything contained above the fodal Sellng commizsion wpsading changes payabie fo the Registered Brokers wnder this ofause will nof exceed averall manimun cap of % 500 lskhs (plus applicable taxes) and in case if the fofal Selling commizsion/
uplpading charmes excesds T 5.00 lakhs (plus applicalie taxes] then Seling commission/ upioading charges will be paid on pro-rata basis for portion of (1) Refad Indwidual Biddars and (i) Mor-Instifutions Bidders, as applicabis,
Uplgading charges/ Processing fees for applications made oy RIBs {up to ¥ 200,000) and Nen-Institutions Sidoers (for sm amount more than © 200, 000 and e to T 500, 000) using the UP! Mechanism would be 55 undef”
Members ofthe Syndicate / RTAs | COPs/ Registered Brokers (upioading charges)* 710 per vaid application |,|:|Ius applicable iaxes)
sponsar Bank | Escrow Bank HOFC Bans Limited
=up o 5.00 kakhs Valid UP) Applications T Nil /-per valid applicalion
=Above 5.00 lakhs UP| valid applications ¥ 5,50 phes applicable taxes per UPI Valid AppScation

The Sponsar Bank shall be responsible for making payments to the third parties such as remitter bank, NPCl and such other pamties as required in connection with the

wigite, AR, P o1 g SR At ® agwon @ afte aiolie e warem performance of 45 dulles under the SEBI croulars, the Syndicate Agreement and ether applicable laws.

[l o am daw /R e % owms A e wes A afeer @ aeE AN stich commissions and processing fees sef ouf above shall be paid as perthe imefines in terms of the Syndicate Agreement and Eserow and Sponsor Bank Agreemeant

# Fay ww—m g uwEly oW W B oy s oResl © owmem o d R * The iodal uplpading charges! processing fees payable fo members of the Syndvicale, RTAz, COFs, Regisfered Brokers will be subject o g maximum cap of T0.00 lakhs (pluz sppliceble faxes). In caze the lotsl uploading chargesiprocessing fees payalle exceanz .00
Femfrdet [Pl oflew™), |d {pefes amaow o sl sy Bifas
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lakhs, then the amotmt payable fo members of the Syndicate, RTAs, COPs, Registered Brokers wowld be proporbionafely distnbufed based on the number of valid apphiications such that the tolal uploading charges /processing fees payable does nof excesd ¥5.00 lakhs,

N
If

ofwiitrsfanaing amdfing contained above e fols! processing/ upfopding /S idding charges under ahiowe clauses payatie fo Syndicate’ Sub ayndicate members, SU5Es, RTAs, CDFs, Registered Srowers wall nol exceed < 20.00/18kNhs (nlus applicatis faxes) & in case im
e tofal upoading bidding chargas axceads T 20000 1akhs (plus apptcable taves) then uploading charges wil be paid on pro-rata basis excenl e fee payable to regpective Sponsaor Bank,

wdl s 16 wg, Pngs &t wE wlt ageal oo e e # s Emw wors geen
Fa=m 47 '-I.I 2035 ) getapitee wemw @ o ar ard goowe R @ ‘_"I =) 8. In the section Hled "OurManagement - Bnef Profies of our Direcfors”, directorships of Rajkemar Mangilal Borana and Ankur Mangilal Borana, respectvely, in Borana Automobiles Private Limilad stands deleted from their raspectve profiles on page 202 of tha RHP
d-dw wd Fifned witmnf) (0l @ s feteioita Ride Cofer) el @ The RHP shall be read in conjunction with this Corrigendum, The infarmation in this Corrigendum supersedes the nformation in the RHP to the extent inconsistent with the Information in the RHP. Tha RHP accordingly stands amended to the extent stated hereinabave.
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slevant changes shall be reflected in the Prospectus as and when filed with the RoC, SEBI, BSE and NSE. Unless otherwise specfied, all capifalized terms used harein shall have the same meaning ascribed to such termsin the RHP

Simple, Safe, Smart

ASBA*

way of Application!!!

“Applications Supported Dy Blocked Amount {("ASBA”) is a better way of applying to offers by simply blocking the fund in the bank account. For further details, check section on ASBA,

Mandatory in public issues. No cheque will be accepted.
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UPE-Now available in ASBA for Retail Individual Investors and Nen Institufional Investor applying in public issues where the application amountis upto 7 500,000, applying through Begistered Brokers, Syndicate, CDPs
& RTAs. Retail Individual Investors and Non-Institutional Investors also have the option to submit the application directly to the ASBA Bank (SC58s) or to use the facility of linked online trading, demat and bank
account, Investors are required to ensure that the bank account used for bidding is linked to their PAN. Bidders must ensure that their PAN is linked with Asdhaar and are in compliance with CBDT nofification dated
February 13, 2020 and press release dated June 25, 2021 read with press release dated September 17, 2021, CBOT Circular No. 3 of 2023 dated March 28, 2023.

ASEBA hasito be avaled by all the investors except Amchor lnvestors. UP may be svaied by (1) Refail Individus! Investors in the Refail Categaory; (§] Non-Inshitulions! Investors with anapplication size of ug to ¥ 500, 000 in fhe Non-Instifulions! Porlion. For delads
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CANIFIED PAFMENTS INTERFALE

WS ek =T wOws & www @ Pt o 2 ort the ASBA and UFI process. please refer o the defails given in the Bid Cum Appiication Foarm and abndged prospecius amd also please refer to the section Yssue Procedure” on page 348 of the RHP The process is also avalable on the website of Assoriation of
A} feite doqifEn waly v te w mos (e woo Wb wpanw) uren el investment Bankers of india ("AIBI") and Stock Exchanges and in the General Informatian Document. The Bid Cum Application Form and the Abrinired Prospectus can be downloaded from the wabsites of BSE Limited ("BSE’ and Mational Sfock Exchange of
i) Fofre fodtfen sl e, 47 O, 2008 (UFd #00 WO WIMDW) wernd w0l India Limited ("NSE”), NSE and fogether with BSE, can be ablained from the Nat of banks ffiat is displayed on the wehsife of SEB! af www: sebl.govin/sebiwelvother OtherAction. do?doRecognisedFpi=yes&intmid=25 and hifps-iwww. sebi gowin'seliwveh/other’

T A it & A SR g B 2 atfr 4 qu:1... zer o Tl | Oiherdction.de 2doRecognisedFpi=yes Sintmlo=43, respectively as updated from fime to fime. Forthe st of UP] apps and banks [ve on (PO, please refer fo the fink. wwwesebi govin. UPT Bidders Bidding using the LR Mechanism may apply through the SC58s
&) uw safy @ e Raw 4 agemm Brw m se—aiw gy I8 . ¢ i and motile applications whaose names appear on the websile of SEAI as updated from fimea fo ime, HOFC Bank Limited has been appoited as the Sponsar Bank for the (ssue, in accordance with the requirements of SEB) clreutar daled November 7, 2078 ag

[ — Japd & afteree a7 feifacda gro dam @ d A e o amended. Forissue refaled queries, please contact the BRLM on their respective emall 10s a5 menfioned below. For UPT refated quenes, investors can confact NPCT st the foll free number: 18001207 740 and mail Id; ipa: upi@nper org.in
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eagTe Bt | r BOOK RUNNING LEAD MANAGER REGISTRAR TO THE ISSUE |  COMPANY SECRETARY AND COMPLIANCE OFFICER
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Tl BT (e WE R OWEA R B @R & gEE v e | BEELIME KFI NTEC H BORANA WEAVES LIMITED
g} fore g-wmifts & waw A el @ geae/femgn @ FHy assem 248 Piot No. AA4, B 16116, Hopwala Ind. Estate, SUSML, Sachin, Sural, Gujaral, India, 394230

gvol @ klintech cam % fver et & wr #fea o are A a9 appe e e Capital Advisors Pvt. Ltd. i L Tel No.: +51 9888426334, Emall: compliance@boranagroup.in

i L it T " - Lol

ook Beeline Capital Advisors Private Limited KFIN Technologies Limited Website: htips=/fwww.boranagroup.ini

A v My, A daietee e Aafn R, e e o 8 B 1311-1314, 13th Floor, Shilp Corporate Park, Rajpsth Rangoli Road, Sesenium Tower-B, Piot No. 31 & 32, Gachibowli, Fnanicial District, Bidders afa advised o contact the Company Secretary and Complance Officar andior

iz [Fa .‘-]‘.f#ﬁ-l:' O LT e i e s AR A L I %ﬂ: A . W 0002 ! 1 : S I i

wi B @ St ) A 100 3004 B0y GY WF BT ’ Thalte] Ahmedabad, E-u-:zamieu,_.ﬁ.hnsadahm:_l City, Gujarat, India, 380054 Manakramguda, Sarlingarmpally, Hydera!:naﬂ- BO003AZ, Telangana lhe Regisirar to the Issue in case of any pre-lssue or post- |ssue related grievances such as
e o U e o R L I (e ST o Chpn Tel: +09 IJ'."E! 4919 5784, Elvmml: mbi@beelinemb.com Tel: U-ilil-ﬂ?1EF.'E'EE'!1EEIIZI3|JE]-1I_JEI‘-; E-mail; bl ipokfniech com rn'.i-"—.*en;:eipl of leflers of Hllull;menl non-credit. of .I'."!'.l‘";ﬁ\-.'_': Equity Shares in the respective
il / srwde 0 P B, @ wE @ B3 wwetan il wd v s @ o i Investor Grievance E-mail: ig@beelinemb.com Investor grlevance E-mail: einward rs@kfintech.com beneficiary account. non-recaipt of refund orders, non-receipt of funds by electronic mode, atc.
A EEAr-1 (ol P hilps e klinlech comicherisavissdssiram gy T SwesT #) G Website: www. besiinemb,com Website: waw kfintech.com For all Issue -related queries and for redressal of complaints, Investors may also write 1o the
g ad ke S ETRE W | Contact person: Mikhd Shah; SEBI Reglsiration No.: INMGGOO12917 Contact person: M, Murali Knshng;, SEBI Regisiration No: INRODODZZY BRLM

iﬂ,'i_‘!;:‘, i e sitaphiaibh b il LB S All capitalised terms used hevein and not specifically defined shall have the same meaning as ascribed to them in the Red Herring Prospectus.

For BORANA WEAVES LIMITED
on behalf of the Board of Directors
Sdi-

Mangllal Ambala Borana

Chairman and Managing Director
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Place: Sural, Guaral
Date: May 16, 2025

BORANAWEAVES LIMITED is proposing, subject o receipt of requisie approvals, market conditions and other considerations, io make aninitial public offer of its Equity Shares and has filed & red herming prospecius dated May 14, 2025 with the Rod. The RHF 5 made
available on the websile of the SEBIat www. sabi.govin as well as on the website of the BELM i.e., Beeline Capital Advisors Privaie Limited ai wanw. baeling mb.com, the websie of the NSE at www.nzaindia.com-and the websile of the BSE at wanw. baeindia,com and the
website of the Company at htps:fwww. boranagroup.ind, Any potential mvestor shoukd note thal invesiment m equily shares involves a high degres of risk and for details relating 1o such fisks, please sea tha section “Risk Factors” beginning on page 40 of the RHP. Patential

LR i i ; : : ;
s .ﬂ!:“ investors shoulkd not rely on fhe DRHEF for makmg any imvesiment decision but shouks only rehyon the informetion mcluded in the RHF filed by the Company with the Riod,
nf fewh wrlerd afrerh The Equity Shares offered in the |zsue have not been, and will nol be, regstesed under the LS, Securites Act and may not be ofered or sold within the United States, axcept pursuant by an axempton from, of ina ransacton not subject o, the registration requirarments of the
18 7. 202 o wwlt wlfiy U5 Securdies Act and appScable stale secunties laws, Accordingly, tha Equity Shares are anly beng affered and sold oulsice the United States in “offshore transactions” as defined in and in reliance on Regulation S wndar the UL S, Secunties Aol and the applicable laws of

the jurisdictions where such offers and sales are made. Therewill be no public offering of secunities in the Unitad States. KIRIN ADVISORS
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